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CORAM
HON’BLE SHRI A K.PATNAIK,MEMBER(])
HON’BLE SHRI R.C.MISRA,MEMBER(A)

Heard Ms.MJesti, learned counsel for the applicant, Mr.G.C.Nayak,
learned Government Advocate for the State of Odisha and Mr.J.K.Nayak,
learned ACGSC for the Union of India. By filing a M.A.N0.979 /15, applicant has
sought permission of this Tribunal to withdraw this 0.A. The prayer is

allowed. Accordingly, the 0.A. is disposed of as withdrawn. M.A.No.979/15 is

thus disposed
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